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O A. No. 700/S0 199
T.A. No. .

DATE OF DECISION 7.6.1991
I

Shri V»d Prakash Applicant

Appiicsinh nr> pisrsen. )AdMacal0(fcscMliK^kttoaKO(K)
Versus

DireclGif Central Road Research Institute Respondent
Delhi & other®.

Shti A.K.Chanena,Section mmm for the Respondent(s)
Ufficer— ^

CORAM

The Hon'ble Mr. 0«K .CHAKRAUORTY, I»1E(^!BER;(A)

The Hon'ble Mr. T.S.OBEROI, P)EnBER(n)

•p '
\ 1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? 0

3. Whether thek Lordships wish to see! the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEMENT j
( JUDGEMENT OF THE BENCH DELIUERED BY HON'BLE

nR. D.K.CHAKRAV0RTY,|MEMB£R(A) )
Th» applicftn;^, who is working as Helper *B*

in the effico of Respondent Nd*1, has filed thio application

under Section IS of the Administrative Tribunals Act, 1985

against the selection of a candidate for the post of

Drilling Rig OporatoE- and denying him the opportunity

to «it in the trade test and interview helri on 16.3.1991

although he is » fully eligible departmental candidate

H© h«6 prayid that the selection c^ade for the po®fci

he quashed, on; graundsj of discritPihatipn and ra^jeption

of hia appsffil by e nohfSpeaking order. He has ais©

prayed for fresh selection by an impartial Selection

CoBimittee in which the applicant nisfy be allowed to

compete in the Trade Test as well a® interview.

2. The short point fox consideration in thit

V application is whether the applicant was eligible for
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consideration for the post of Orilling Rig Operator

uhich wS8 advertised under advejrtiseBient No«4/88
i -

dated 1.11.88. There was only one post of Drilling

Rig Operator in the sbale of Rs .950-20-1400 and the

qualifications, experience and job requirements

for th® post were as Fcllawc 8-

« 1 .Matricuiation/SSLC plus III certificate
of two year© duration« ,

'DR /,v
2.natriculation/SSLC plua tuo years experience

OR • f) . .
3.Holder of ITI Certificate of two years duration

passed after passing Pli<^dle/8th ciasa
exemin^iion plus two year® experience.

OR

4.Holder of one year III certific€«te after
Middle/8th pasa plus threeryear® experience
in the lino. /

• • /

Job reouirementt; /

Candidate must have 2 years experience of
operating Rigs for drilling "^in Soil and Rbcks in
an organisation of repute." '

3. The applicant noined the Central.-RoSid Research
^ ^ j.

Institute in :PIarch2l972 as a daily wags helper and

wae made a regular employee as Helper in

February, 1579. H# was promoted to Hilper *8* in

the scale of Rs.800-1150 in February, 1586»

4. The applicant had passed the High School

Examination in 1982. He applied for the post s?®

a departmental candidate. He claims that though
/only

he worked ® Helper, through sustained effort

and hard work In v/aritius projects using diffiBirent

drilling rig machines he has acquired sufficient
/the

knowledge and experience required for operating/drill;Lng
' ' • j

rigs of CRRI. The name of the applicant was notyhowayer,
/trade test and'

included in the list; of. candidates called for/interuiaw.
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His rsprassntation for reconaidoration yas rejected

uithout giuing any rsasons therefor.

5„ The respondents have statad that the applicant

does not haua an ITI certdFicata and, does not hau®

experienca of holding independent charge of operating a

Drilling Rig which is a sansitiva and costly •quipmant

and needs a really skilled pafson in thia line to

operate such a machine. He does not, have the requisite
I

qualifications and experience re^uirad for the post of /

Drilling Rig Operator. The Screening Committee did noti

thersfore, find the applicant as eligible for being

called for trade test or intarvieu. Out of 12 applicants

.8 candidates uera short listed for trade test and interuiew

and ona of them has duly; been selected on merit for' the

job. The selected candidate has already joined ttia

post e' /

6. Ue' haue heard th®; applicant and the Departmental

representative and considered ihe riyai contentiona.

7. The Selection Ccramittee was competent,; to

prepare a list of eligible candidates for calling

them for trade test and interview. After carefully
j

going through the records^ ue do not.find any merit

in the contentions pf the applicant. This application ,

ia accordingly, rejected. Houever, haying regard to

the length of service rendered by the applicant, ue

hope that^ as and when a vacancy arises in an equivalent

post to be filled up either by departmental promotion

or through opon competition, the rs^spondents shajl

consider the suitability of the applicant for promotion

or appointment to the same.

There will be no order as to costs.
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( T.S.OBEROI) ( D.K.CHAKRAvIoRTY.)
nEM8ER(3) PIENBERCA)


